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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 28th June, 2019 

 No. Leg.25/2019.— The following Act of the Legislature of the State of Haryana 
received the assent of the Governor of Haryana on the 19th June, 2019 and is hereby published for 
general information:– 

HARYANA ACT NO. 24 OF 2019 

THE HARYANA RIGHT TO SERVICE (AMENDMENT) ACT, 2019  

AN 

ACT 

further to amend the Haryana Right to Service Act, 2014. 

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Right to Service (Amendment) Act, 2019. Short title. 

2. For sub-section (4) of section 15 of the Haryana Right to Service Act, 2014, the following 
sub-section shall be substituted, namely:– 

  “(4) The salary, allowances and perks of the Chief Commissioner and the 
Commissioners shall be such, as admissible to the Chief Secretary to Government, Haryana 
and the Principal Secretary to Government, Haryana respectively minus pension already 
drawn for the previous service, if any. No additional pension or death-cum-retirement 
gratuity shall be admissible for the period of qualifying service in any commission or 
authority, if the Chief Commissioner or the Commissioner is already a pensioner of any 
Government.”. 

Amendment of 
section 15 of 
Haryana Act 4 
of 2014. 

MEENAKSHI I. MEHTA, 
Secretary to Government, Haryana, 
Law and Legislative Department. 
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